[3488]
IN THE HIGH COURT FOR THE STATE OF TELANGANA
AT HYDERABAD
(Special Original Jurisdiction)

THURSDAY, THE TWENTY SIXTH DAY OF MARCH
TWO THOUSAND AND TWENTY SIX

PRESENT
THE HONOURABLE THE CHIEF JUSTICE SRI APARESH KUMAR SINGH

AND
THE HONOURABLE SRI JUSTICE G.M. MOHIUDDIN

WRIT PETITION NO: 8909 OF 2026

Between:

M/s. Brahmananda Reddy Murramganti, rep. by its Proprietor, Mr. M.
Brahmananda Reddy, 6-3-609/24/1, Il, Behind Masjid, Anand Nagar Colony,
Khairatabad, Hyderabad, Telangana-500 004.

...PETITIONER

AND

1. Deputy State Tax Officer, O/o Assistant Commissioner (State Taxes),
Srinagar Colony-1 Circle, Punjagutta Division, Telangana.

2. Appellate Joint Commissioner (ST), Punjagutta Division, Hyderabad.

3. State of Telangana, State of Telangana, rep. by its Secretary to Government
(Revenue), Commercial Taxes Department, Secretariat, Hyderabad.

...RESPONDENTS

Petition under Article 226 of the Constitution of India praying that in the
circumstances stated in the affidavit filed therewith, the High Court may be
pleésed to issue a Writ of Mandamus or any other appropriate writ or order or
direction declaring the action of the 1st Respondent in cancelling the GST
registration certificate of the petitioner vide GST No.36AHLPM2116K1Z9, as
illegal, arbitrary, contrary to law laid downA by this Honourable Court and in
contravention of fundamental right to carry business under Article 19(1)(g) of the
Constitution of India, and against the provisions of the Central Goods and Service
Tax Act, 2017 and the Telangana Goods and Services Tax Act, 2017 and
consequently set-aside the order for Cancellation of Registration dated 18/03/2025
of the 1st Respondent and the appeal order dated 7/3/2026 of the 2nd
Respondent.




/

/
/

/ IA NO: 1 OF 2026

/ Petition under Section 151 CPC praying that in the circumstances stated in
 the affidavit filed in support of the petition, the High Court may be pleased to
suspend the orders of 1st and 2nd Respondents dated 18/3/2025 and 7/3/2026
and conséquently direct the 1st Respondent to Revive the GST Registration portal
of the petitioner GST No.36AHLPM2116K1Z9, pending disposal of the above Writ
Petition as otherwise the Petitioner will be put to severe loss and hardship.

Counsel for the Petitioner: SRI K.P.AMARNATH REDDY
Counsel for the Respondents: SRI SWAROOP OORILLA, SPECIAL GOVT
PLEADER FOR STATE TAX

The Court made the following: ORDER




IN THE HIGH COURT FOR THE STATE OF TELANGANA
AT HYDERABAD

' THE HON’BLE THE CHIEF JUSTICE SRI APARESH KUMAR SINGH
AND
THE HON’BLE SRI JUSTICE G.M.MOHIUDDIN

WRIT PETITION No.8909 of 2026

Dated: 26.03.2026

Between:

M/s. Brahmananda Reddy Murramganti,
Rep., by its Proprietor, Mr. M. Brahmananda Reddy,

Hyderabad.
...Petitioner

And
Deputy State Tax Officer,
O/o. Assistant Commissioner (State Taxes),
Srinagar Colony-I Circle, Punjagutta Division, Telangana,
and 2 others.
...Respondents

ORDER:

Sri K.P. Amarnath Red_dy, learned counsel appears for the petitioner.
Sri Swaroop Oorilla, learned Special Government Pleader for State

Tax, appears for the respondents.

2. The GST registration certificate of the petitioner bearing

No.36AHLPM2116K1Z9 was cancelled vide impugned order passed in




